
 REGULATION)  AMENDMENT  BILL*

 (Amendment  of  section  18  FB).
 DR.  VASANT  KUMAR  PANDIT

 (Rajgarh)  :  I  beg  to  move  for  leave  to
 introduce  a  Billfurther  toamend  the  In-
 Cuties  (Developement  and  Regulation) ८  195 t.

 MR.  DEPUTY-SPEAKER  :  The
 question  ‘ist

 “That  Icave  be  granted  to  introduce a_  Bill  further  to  amend  the  Industries
 {Development  and  Regulation)  Act,  igs”

 The  motion  was  adopted.
 DR.  VASANT  KUMAR  PANDIT : उ  introduce  the  Bill.

 COMMISSIONS  OF  INQUIRY
 (AMENDMENT)  BILL*.

 (Amendment  of  section  5)
 SHRI  RAM  JETHMALANI  (Bom-

 bay  North-West)  :  1  9८४१०  move  for
 leave  tuintroduce  a Bill  further  to  amend the  Commissions  of  Inquiry  Act,  1952.

 SHRI  क.  LAKKAPPA  (Tumkur)  :
 T.would  like  to  raise  objection  to  the  in-
 troduction  of  the  Bill  on  the  ground  that
 anumber  of  Commissions  of  Inquiry  are
 going  on  in  this  country  and  are
 pending.  ‘Therefore,  the  introduction
 of  this  Bill  is  infructuous.  I  hope,  Mr. Jethmalani  will  und  d  it  and  not J move  आ.

 MR.  DEPUTY-SPEAKER  :  The
 question  is:

 “That  lcave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Commissions  of
 Inquiry  Act,  1952  2,

 The  motion  was  adopted.
 SHRI  RAM  JETHMALANI:  I

 introduce  the  Bill.

 15'35  hrs.
 REPRESENTATION  OF  THE  PEO-
 PLE  (AMENDMENT)  BILL*

 (Insertion  of  new  section  1QB  etc.)

 to  move  for  leave  ,  to  introduce  a}
 further  to  amend  the  Representation of People  Act,  1951.

 MR.  DEPUTY  SPEAKER  :  The
 question  is:

 *  Bhat  leave  be  granted  to  introduce a Bill  further  to  the  Rep  of
 the  People  Act,  tggr

 Tha  motion  was  adopted.
 SHRI  RAM

 oe
 rod

 introduce  the  Bill.

 AGRICULTURAL  _COMMODITIES
 SUPPORTING  PRICE  BILL.*

 SHRI  K.  LAKKAPPA  (Tumkur) :

 remunerative  support  price  for  sugar-
 cane,  s  and  other  agricultural commodities.

 MR.  DEPUTY  SPEAKER :  The  ques-
 tion  is:

 *  That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  fixing  of  a  remu-
 nerative  support  price  for  sugarcane,
 pulses  and  other  agricultural  commo-
 dities.”

 The  motion  was  adopted.
 SHRI  K,  LAKKAPPA :  1  introduce

 the  Bill.

 15°36  hrs.
 CONSTITUTION  (AMENDMENT) BILL.—Contd,
 (Insertion  of  new  articles  234  238,
 23C)

 By  Shri  के  के  Shastri,
 MR.  DEPUTY  SPEAKER  :  We

 now  take  up  further  consideration  of  the
 following  motion  moved  by  Shri  YY  क
 Shastri  on  the  5th  May,  1978,  namely  पण

 Te  That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration”,

 Before I  cali  Dr.  Ramji  Singh  to  con-
 tinue  his

 SS  there  are  certain  am- H  ce  eirculatiog
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